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FINAL ORDER NO. 71058 / 2019
ARCHANA WADHWA
The demand of Service Tax to the extent of
Rs.81,655/- stands confirmed against the appellant during

the warranted period in respect of sale of motor vehicles.

2. We find that the issue is no more res-integra and in
the case of M/s Focuz Motors V/s Commissioner of Central
Excise, Customs & Service Tax (A), Cochin reported as
2009 (16) S.T.R. 42 (Tri.-Bang.) and also in the case of
Popular Mega Motors (India) Ltd. V/s Commissioner of
Central Excise, Cochin reported as 2010 (17) S.T.R. 373

(Tri.-Bang.) it was held that the warrantee services are not
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taxable or their value has not to be included in the value of
the services provided by the appellant under the '‘Business

Auxiliary Service’.

3. As the issue stands settled in their favour, we set
aside the impugned order and allow the appeal with

consequential relief.

(Dictated and Pronounced in open Court)

Sd/-
(Archana Wadhwa)
Member (Judicial)

Sd/-
(Anil G. Shakkarwar)

Member (Technical)
Nihal



